
GovemmentofJammuand Ka•hmir ---
Department of Law,Jwtice and Parliamentary Affairs. 

(Power Section) Civil Secr4!tari:u, 
Jammu. 

Notificadon 
... J.~mmu, the 61lo of Decem~r, :1018 -

t 

SRO • ~39 ... In exercise of powers conferred by sub section (r) of section lZ of 
the Code of Cnmhul Procedure, Samvat, 1989, the Government hereby appomt Sh. 
Kri'ihan Lal (KAS) AddLDeputy Commissionef, Poonch to be the Executive 
Magistrate of the fiut cLlss who shall exercise all the powers of an Executive Magi~ate 

· · of the first" cuss within the tertitorial jurisdiction of Distract Poonch. 
• The Government further in exercise of the, powers conferred by "Sub-kcti.on (~) 

of section 10 of the said Code apppint the aforesaid E:ucutive Magistrate as Ad.c!ition.~l 
District Magistrate, within the territorial jurisdiction of District Poonch and .shall have 
all the powers of District Magistrate under the s:~id Cqde. 

By ordef of the Gove=ment of} ammu ancf Kashntir-

NO: LD (P) :zoo7/Poonch 

Copy to the:· 

1 

Sci/· 
(Ac:hal Sethi) 

Secreuryto Government. 

Dated: o6·rz·zot8. 

1. Commissioner/Secretary to Government, Revenue Department. 

z. Divisional Commissioner,Jammu. 

3· Registrar General,j&K High Court,Jammu. _ 

• 

I 

\ 
+ · ,District.Magiltrat.;Poonch. This is with reference ~o his letter No. DM/J/1~11· 

.22 dated 26·to·2018 

5. General Man;ager, Government Press, Jammu for publication in an e.xtra 
I 

.. 6. 

---------------------------------------------------------------------- ' 


